
CENTRAL ADMINISTRATIVE TRIBU'AL 

BANGALORE_BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:- 18 A P R 194 

	

APPLATIW NUMBER: 	865 of 1993.  

APPLICANTS: 	 REPDENTS: 

	

Sri.R.S,Kulkarni 	v/s. 	Superintendent of Post Office,Gadag 
and Others. 

Dr.M.S,Nagaraja,Advocate,No. 11,Second Floor, 
First Cross,Sujatha Complex,Gandhiriagar, 
Bangalore-9. 

The Post Master General 
North Karnataka Region, 
Dharwad-580001. represented by 
The Asstt.Post Master General(Staff), 
Karnataka Circle,Bangalore-l. 

3- 	SrLG,Shanthappa,Addl.Qqntral Govt. 	
V 

Stng,Counsel,High Court Bldg, 
Enga1ore-1. 

Subject: Forwarding f copies Of the Orders Passed by the 
Central admini3t:ative Tribuflal,Bangalore 

Please find enclosed herewith a Copy of the DER/ 
STAY DER/INTERIM 0FDER/, 

passed by this Tribunal in the above 
mentioned application(s) np 	29th March,19940 

	

D 	

DEy REGIsTRfl 
JUDICIAL BRANCHES. 

gm* 



S 	 CENTRAL ADMINISTRA'IIVE TRIEJLAL, 
BANGALORE BENCH. 

ORIGINAL APPLICATION NO. 865/93 

TUESJAY, THE 29TH DAY OF MARCH, 1994 

Shri V. Rarnakrishnan ... 	Meirber (A) 

Shri A.N. Vujjanaradhya ... 	Member (J) 

Shri R.S. Vulkarni, 
Aced 52 years, 
S/o Shri S.R. Kulkarni, 
P & T Quarters, C-3, 
Gadag - 582 101 	 ... Applicant 

( By Advocate Dr. M.S. Nagaraja ) 

Vs. 

The Superintendent of Post Offices, 
Gdag Division, 
3 ad a, 
Dharward District. 

The Director of Postal Services, 
Office of the Post Master General, 
North Karnataka Reaiori, 
Dharwad - 580 001. 

Post Master General, 
North Karnataka Region, 
Dharwad - 580001. 

Union of India 
represented by 
Secretary to Government, 
Ministry of Communications, 
Departrrent of Posts, 
New Delhi - 110 001. 	 ... Respondents 

( By Advocate Shri 	hantppa J. 
Standing Counsel for Central Govt.) 

0 R J ER 

ri V. Ramakrshnan 

	

,i 	MNpc,. 

/•9f 	 We have heard Dr. M.S. Nagaraja, ]earn 	counsel 

1. 	fr tshe aDpllcant end hri 
t'( 

\ 	t 	q! 

,G.. Shapthapp.. for the 



-2-p 

respondents. Dr. tagaraja submits that the apo].icant; 

will be filing a rvision petition to the department. 

We find that the aolicant had filed an appeal as at 

Annexure A-5 dated 22.4.92 against the order of the 

disciplinary authcWity which was rejected by the 

appellate authority by an order dated 30.6.93 as at 

Annexure A-6. As(the applicant wants to file a revi-

sion petition, he should do so w ithin six weeks frti 

the date of receipt of a cD py of this order and the 

department will 
411
ispose of the same on merits within 

three months froro the date of receipt of such petition. 

Dr. Nagaraj further submits that the applicant is 

continuing in tho governnent accommodation and he may 

be permitted to ketain the same till the disposal of 

revision petitioi, subject to payment of usual rent 

as per rules. 	The request is reasonable and the 

department will inot evict the ap7licaflt tilJ the 

disposal of therevision petition. 

With the aove obs2rvations, this case is finally 

disposed of wi4 no order as to costs. 

5c1'- 
'V 

A.N. Vujjanaadhya ) 	 ( V. Rarnakrishnan ) 
Member (J 	 ? embe r (A) 

c:? TCV  



A;JVi\ISTRATE TRIBW AL 
NGJ ORE PENCH 

Second Floor, 
Ceniniercial Complex, 
in dir n a g a r, 
.BGAJ0R 	560 0.38. 

iDated; 
7  OCT 1994 

Miscellaneous 	AIPLICATIQs,J NO: 438 of 1994 in O.A.N0.865 of 1993. 

APPLlC1TS :- 	Sri.R.$. Kulkarnj 
V/S. 

RESPQJDENTS :— Superintendent of Post Offices,Gadag and Others. 

T. 

.L. 	Dr.M.S.Nagaraja,Advoc at  , 
No.11,First Floor,First Cross, 
Sujatha Compthex,Gandhjnagar, 
Bangalore-5600090  

2. 	Sri.G.Shanthappa, 
Additional Central Government 
Standing Counsel,Hjgh Court Building, 

Banga1ore.560 001. 

Suje; 	Fjwid3 	f c-'01rins f the Ordr Passed by the Central Administrative 
--xx--- 

1ese find enclosed herewith a copy of th 	DER/ STAY DER/J1TERJ ORJDER/ Psssbd by thi s  Triburi 	th above  mentioned QPPlication(s ) On 	3Øç)994 
is 	

/) 7)wfr
O/C- 

REG ISTR/IB 
'JUD ICIAL BRMCHES, 



In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

Application No .... .... &s.. ............................ of 1993 

ORDER SHEET (contd) 	c2  6 
Date 	 Office Notes 	 Orders of Tribunal 

ORDERS ON PA 438/94.  

FCCP UR (nA)/AliV (r'tj) 
30.9.94 

Heard Shri C. Shea thappa in MA 

438/94 seekinc extension of time by four 

months from 9.8.94 due to Bhortage of 

stall and other problems. We notice that 

that there is a delay in ae<ing extEnsion 

of time and no t'IA for the some has been 

Tiledfor condanation of delay. Dr. M.S, 

Naçaraja has no objection in condonino the 

delay. HEnce, time is extendvd tor two 

months ftom today. Accordingly MA 4:38/94 

is disposed of. 

- 

Yf\' 
M(A) 

TRUEçpP

r"'J'3 

Sec V 

Central AdmifliSt 	
TrbUfl0 

Bangalore Bench 
Bangalore 
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